FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF ZENICA CARS INDIA PRIVATE LIMITED

S.No. | PARTICULARS | DETAILS
1. Name of corporate debtor Zenica Cars India Private Limited
Date of incorporation of corporate debtor 4% May 2007
3. Authority under which corporate debtor is Registrar of Companies, Delhi

incorporated / registered

4. Corporate Identity No. / Limited Liability 74900HR2007PTC043098
I[dentification No.
of corporate debtor
5. Address of the registered office and principal Orchid Centre, Sector - 53 Golf Course Road,
office (if any) of corporate debtor Gurgaon, Haryana, India - 122001

6. Date of closure of Insolvency Resolution Process |25.04.2025
7. Liquidation commencement date of corporate 25.04.2025 (By Order of Hon’ble NCLT,

debtor Chandigarh, Bench-II, in IA No. 403 of 2022
in CP (IB) No. 263 of 2018
8. J\ame and registration number of the insolvency [Name: CA Navneet Gupta
professional acting as liquidator Regn No: IBBI/IPA-001/IP-P00361/2017-
18/10619
0. Address and e-mail of the liquidator, as registered |Address: #1598, Level-1, Sector 22-B,
with the Board Chandigarh - 160022

Email Id: navguptaca®

‘gmail.com
Phone: 0172-5085213, 0172-5012214
Mobile: 9814333213

10. | Address and e-mail to be used for correspondence |Address: #1598, Level-1, Sector 22-B,

with the liquidator Chandigarh - 160022
; Email Id: lig.zenicacarsindia@gmail.com
11. | Last date for submission of claims 25.05.2025

Notice is hereby given that the National Company Law Tribunal, Chandigarh, Bench II, has ordered the
commencement of liquidation of the Zenica Cars India Private Limited on 25.04.2025 under Section 33
of the Insolvency and Bankruptcy Code, 2016.

The stakeholders of Zenica Cars India Private Limited are hereby called upon to submit their claims with
proof on or before 25.05.2025, to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by
such a stakeholder during the corporate insolvency resolution process under the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016,

shall be deemed to be submitted under section 38. ﬁ@b}
NN

Liquidator
Date: 26.04.2025 Zenica Cars India Private Limited
Place: Chandigarh Regn No: IBBI/IPA-001/IP-P00361/2017-18/10619

AFA Valid upto: 31.12.2025
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ASSOCIATED ALCOHOLS &
BREWERIES LIMITED
CIN: L15520MP1989PLC049380

Reqd Office: d4th Floor, BPK Star Tower, A.B. Road, Indore-452 008
Phone: 0731-4780400, E-mail: investorrelations@aabl.in
Website: www.associatedalcohols.com

Rejpd. Oif.: 3* Flsor, Anlriish Baawan, 2

L LG, Marg, Mew Delhi-110001, Ph.: 011-E235T171, 23357172, 23705414, Weh.: s pnbbaising.con

BRANCH ADD: 3D FLOOR, 16/104 A, SHRI SIDDHIVINAYAK BUILDING, CIVIL LINES. KANPUR - 208001{U.P
______________ POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES

Whareas tha undersigned baing the Authonsed Dfficer of the PNB Housing Finance Lid, wnder the Securitisalion and Reconstruction of
Financial Assals & in compliagnce of Rule 8{1) of Enforcement of Security Inferest Act, 2002, and n axercise of powers confernad undar
saction 13012} read wilh Rule 3 of the: Security Intarest {Enforcement) Rufes 2002, issvad demand notice’s on the date menticned agains
each account calfing vpon the respective borrowen's to repay the amaunt 35 mentioned against each accoumt within 80 days from the date. of
noficeds) date of receipd of the said notice's. The borrower/s having faded io repay the amourt, noficeis hereby given to the borrower's and
tie public in paneral that the mdersigned has taken possession of the propertySes deschbad herin below in exercise powers conferrad on
himy'her under Section 13{4) of the said Act read with Rule 8 of the said Rules on the dates mentiened against each account

Tha barrower's in parficular znd the public i general is hereby cautionsd not to deal with the properbyies and any dealing with the property/

(@) pob Housing

Finante Limited

Audited Financial Results

for the Quarter and Year ended 31.03.2025

ies wil be subject to the charge of PNE Housing Finance Ltd,, for the amaunt and interest thereon as per loan agreement. The borrowers’ : i {ofi qCEA UT manently.
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accessed by scanning the QR code below: Complex, New Delhi-110075 0040785881-1
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Place: = Breweries Limited
{} Chola CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED {ndors G e E T as3a Ags?
nARORER | e ornorate Office : Chola Crest, Super B, C54 & C55, 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-600 032, T. N, 26" April 2025 E DIN: 06798758 {L:-+ L

DEMAND NOTICE
UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT

OF SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)
The undersigned being the Authorized Officer of Cholamandalam Investment and Finance Company Ltd. (the Secured Creditor) under the Act
and in exercise of the powers conferred under Sec. 13(12) of the Act read with Rule 3 issued Demand Notice(s) under Sec. 13(2) of the Act,
calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the
said notice. The undersigned reasonably believes that borrower(s) is / are avoiding the service of the Demand Notice(s), therefore the service of
notice is being affected by affixation and publication as per Rules. The contents of Demand Notice(s) are extracted herein below :-

cLana Hf9F dtsr #ter & fa yHzad Mis Majestic Living Private
Limited & Residential Group Housing Project “Majestic

Living" (Area 13.45 acres) Situated at Village Daad & Thakarwal,
Tehsil Ludhiana West, District Ludhiana feafRz ags =¢t orfern
& 22/2024 Avat dtar famr 5 7= uiEE dust I nuET 5 Mis
Majestic Living Private Limited ¥ 5e® & M/s AGI Majestic Living

XPHESS

-
)

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SKY INFRASTRUCTURES PRIVATE LIMITED
OPERATING IN REAL ESTATE BUSINESS AT ZIRAKPUR (PUNJAB)

'fI“g INDIAN
-
:._i' GROUE

$

Sr. Name & Address of the Borrower/s Loan | Dt. of Demand - (Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India Private Limited affwes aaer fonr O wid uies dust o s fer e ae
Insol Resol P for C P Requl ,2016 M " " 3 = = . .
No. & Co-Borrower/s Amt. [Notice & 0/s. Amt,| Description of the Property / Secured Asset {Insolvency Resol ion Procsss for Corparata PersonsiReguaions, 2010) & faaraw fo9 wiug? 995 o a7 feag vt 31 fon Rt e &0

RELEVANT PARTICULARS
1. |Name of the corporate debtor along with Sky Infrastructures Private Limited

Loan A/c. No(s).: LAP3FZD000107982

fag, ywre Jege, wevet nife & et &t fegew 0@ 37 Qo fen s aa

All that piece and parcel of commercial shop and

1. Mr/Mrs. Gauri Shankar 22.04.2025 ; PAN/ CIN/ LLP No. (U45209PB2011PTC035805) ﬁ -
2. Mr/Mrs. Satyaprakash Satyaprakash 3 Rs. 20,12,310/- wgt ztg;al \?iqleaageOfNiglizH?r%arftt”I\/?elltuuzaate}gh:itrgierlaa 2. |Address of the registered office Shop Number 25, Unicity Business Centre, HYH! ? H'ﬂ'mﬂ a? ; 15 ‘_Tr H-I"E'H hﬁ':la‘ U2 |E CLAE h 3 3| ?’u
i i : ’ d ’ Bhabhat, Zirakpur, Distt: SAS Nagar, - 140603
e Atar ot S | (Rupses WY | pargana Mustiabad, Khairgarh, Firozabed. 283203, Py agar few anar, BftmireT e few @ raer 3 |1 fea <t mine dtar e
T 1Al Are R/O. - Nagla Himmatkhairgarh Firozabad,| ws | Thousand Three g;tsalr _Prsa'?:;:k }(Bﬁ;]rr;dzrrlﬁspgsiapsﬁ \Tlvlttlzest'd?e}((jt;e:[ 3. |URL of website T Wk SkyinTrastruotures.in o far it i i T '3 aet &t I
Near Sbi Bank, Firozabad, Uttar Pradesh - 283203 T | Hundred Ten ; : garh Fratapur, "est. - thet 4. |Petails of place where majority offixed | Punjab HY yaRaE, aiser, Sfowrer
e : . % of Omveer Singh, North: - Plot of Shrimati Devi assets are located : —
Also At : Village Nagla Himant, Mauza Khairgarh,} c= Only) as on and House of Satya Prakash, South: - Plot of Shair 5 II talled ity of main products/ servi ITh i d in the busi f Real
Pargana MUStfabad, Khairgarh, Firozabad, Firozabad, 16.04.2025 y y . . |Installed capacity oT main proaucts/ services € company IS engaged In the DUSINess Or ~ea

Mohammad and property of Smt. Devi Estate Development at Zirakpur

(Distt- SAS Nagar), in the state of Punjab.

The Company is not doing any business activity for
more than 4 years, as the last Audited Balance
Sheet is available for 31/03/2021. The company do
not have any group housing project.

7. |Number of employees/ workmen Nil

8. |Further detailsincluding last available Can be procured from RP by sending mail at
financial statements (with schedules) oftwo | cirpsky@gmail.com or by visiting at M-215, Rear
years, lists of creditors, relevant dates for Ground Floor, Greater Kailash-Il, New Delhi -
subsequent events of the process are 110048 1.
available at: 2
9. |Eligibility for resolution applicants under Can be procured from RP by sending mail at
section 25(2)(h) of the Code isavailableat: | cirpsky@gmail.com or by visiting at M-215, Rear 3.
Ground Floor, Greater Kailash-Il, New Delhi -
110048 4,

Uttar Pradesh, 283203

The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and hereinabove within 60 days
from the date of this publication together with applicable interest, additional interest, bounce charges, cost and expenses till the date of realization of payment.
The borrower(s) may note that Cholamandalam Investment and Finance Company Ltd. is a secured creditor and the loan facility availed by the Borrower(s)
is a secured debt against the immovable property / properties being the secured asset(s) mortgaged by the borrower(s). In the event borrower(s) are failed to
discharge their liabilities in full within the stipulated time, The Secured Creditor shall be entitled to exercise all the rights U/s. 13(4) of the Act to take possession
of the secured assets(s) including but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules
thereunder and realize payment. The Secured Creditor is also empowered to ATTACH AND / OR SEAL the secured assets(s) before enforcing the right to sale
or transfer. Subsequent to the Sale of the secured assets(s), the Secured Creditor also has a right to initiate separate legal proceedings to recover the balance
dues, in case the value of the mortgaged properties is insufficient to cover the dues payable to the Secured Creditor. This remedy is in addition and independent
of all the other remedies available to the Secured Creditor under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and further to Section 13(13)
of the Act, whereby the borrower(s) are restrained / prohibited from disposing of or dealing with the secured asset(s) or transferring by way of sale, lease or
otherwise (other than in the ordinary course of business) any of the secured asset(s), without prior written consent of the Secured Creditor and non-compliance
with the above is an offence punishable under Section 29 of the said Act. The copy of the Demand Notice is available with the undersigned and the borrower(s)

6. |Quantity and value of main products/
services soldin lastfinancial year

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF ZENICA PERFORMANGE CARS PRIVATE LIMITED
RELEVANT PARTICULARS

Name of Corporate Debtor Zenica Performance Cars Private Limited

Date of Incorporation of Corporate Debtor | 26th June 2012

Authority under which corporate debtor is
incorporated/ registered

Corporate Identity No. / Limited Liability

Registrar of Companies, Delhi

may, if they so desire, can collect the same from the undersigned on any working day during normal office hours. 10,Last date for receipt of expression of interest | 12/05/2025 Identification No. of corporate debtor CIN: U50200HR2012PTC046355
Sd/- 1 .|Date of issue of provisional list of prospective| 21/05/2025 . . .

Place : Firozabad, Uttar Pradesh Authorized Officer resolution applicants ! 5. | Address of the Registered Office and Orchid Centre, Sector - 53 Golf Course
Date : 22.04.2025 For Cholamandalam Investment and Finance Company Limited 12|Last date for submission of ObjeCtiOﬂS to 26/05/2025 PrlnCIpaI Oﬁlce (If Any) Of Corporate Debtor Road’ Gurgaon, Haryana; Indla B 122001

- Brotwm??al list — - S— Date of Closure of Insolvency Resolution Process | 25.04.2025

ate of Issue of Final list of prospective T
resolution applicants Prosp Liquidation Commencement Date of 25.04.2025 (By Order of Hon’ble NCLT,
14]Date of issue of information memorandum, | 10/06/2025 Corporate Debtor Chandigarh, Bench-l, in 1A No. 405 of

2022 in CP (IB) No. 262 of 2018

CA Navneet Gupta
IBBI/IPA-001/IP-P00361/2017-18/10619

Address: #1598, Level-1, Sector 22-B,
Chandigarh - 160022

Email Id: navguptaca@gmail.com
Phone: 0172-5085213, 0172-5012214
Mobile: 9814333213

10. |Address and e-mail to be used for Address: #1598, Level-1, Sector 22-B,

correspondence with the liquidator Chandigarh- 160022

Email Id: liq.zenicaperformance@gmail.com

FE DERAL BA N K 11. |Last Date for Submission of Claims 25.05.2025
Notice is hereby given that the National Company Law Tribunal, Chandigarh, Bench I, has
ordered the commencement of liquidation of the Zenica Performance Cars Private
Limited on 25.04.2025 under Section 33 of the Insolvency and Bankruptcy Code, 2016.
The stakeholders of Zenica Performance Cars Private Limited are hereby called upon to
submit their claims with proof on or before 25.05.2025, to the liquidator at the address
mentioned againstitem No.10.
The financial creditors shall submit their claims with proof by electronic means only. Al
other creditors may submit the claims with the proof in person, by post or by electronic
means.
Submission of false or misleading proof of claims shall attract penalties.
In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under
the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016, shall be deemed to be submitted under section 38.

evaluation matrix and request for resolution

plans to prospective resolution applicants 8. |Name and registration number of the

Last date for submission of resolution plans | 09/07/2025 . : . -

[ 16/Process email id to submit EOI cirpsky@gmail.com insolvency professional acting as liquidator
9. | Address and e-mail of the of the liquidator,

as registered with the board

N
[$;]

—
D

Phoenix Arc Private Limited

REGISTERED OFFICE: 3rd Floor | Wallace Towers (earlier known as Shiv
Building) | 139/140/B/1 | Crossing of Sahar Road and Western Express
Highway | Vile Parle (E), Mumbai - 400 057

Whereas, the Authorized Officer of Phoenix ARC Private Limited (acting as trustee of Phoenix Trust FY23-10) (Phoenix) under the securiti-
zation and reconstruction of financial assets and enforcement of security interest act, 2002 and in exercise of the powers conferred under section
13(2) read with rule 3 of the security interest (enforcement) rules, 2002 issued demand notices to the borrowers, co-borrowers, guarantors as
detailed hereunder, calling upon the respective borrowers, co-borrowers, guarantors to repay the amount mentioned in the said notices within 60
(sixty) days from the date of receipt of the same. The said borrowers, co-borrowers, guarantors having failed to repay the amount, notice is here-
by given to the borrowers, co-borrowers, guarantors and public in general that the authorized officer of the company has taken possession of the
property described hereunder in exercise of powers conferred on him under section 13(4) of the said act r/w rule 8 of the said rules on the dates
mentioned along with. The borrowers, co-borrowers, guarantors in particular and public in general are hereby cautioned not to deal with the prop-
erties and any dealings with the properties will be subject to the charge of Phoenix for the amount specified therein with future interest, costs and
charges from the respective dates.

Details of the borrowers, co-borrowers, guarantors, properties mortgaged, name of the trust ,outstanding dues, demand notices sent under sec-
tion 13(2) and amounts claimed there under are given as under:

Bhim Sain Goyal

IBBI/IPA-002/IP-N00726/2018-2019/12216

M-215, Rear Ground Floor, Greater Kailash - I, New Delhi - 110048
For Sky Infrastructures Private Limited

Phoenix ARC

NOTICE

26/04/2025
New Delhi

FOR DAILY BUSINESS

YOUR PERFECT BANKING PARTNER
LCRD | New Delhi Division, U.G.F., Federal Towers, 2/2, West Patel Nagar,
Wew Delhi-110008 Ph Mo.011- 40733960, 40733978 Email: ndllcrdi@federalbank.co.in

CIM: LEST9TRL193IPLCOMAEE.  Wahsite: www federsiank, cobn
NOTICEU/S 13(2) OF SARFAESI ACT 20102, {hamln:ftur referred to as Act) r/'w
Rule 3(1) OF SECURITY INTEREST {ENFORCEMENT) RULES, 2002.
(1) Shri/Smt. Shushant, S/0 Shyam KumarVerma,
(a) Plot No 14, Vill Raipur, [IM Road Lucknow, Lucknow,
Uttar Pradesh— 226013,
(b) 121102, Deepak Sahara States, Jankipuram, Near Sahara Play Ground
Lucknow City, Lucknow, Uttar Pradesh - 226021,

1. Demand notice date
2. Date of Symbolic/Physical Possession
3. Amount due in Rs.

1) Demand Notice Date 15/06/2024

2) Date of Symbolic Possession- 23/04/2025
3) Amount due in Rs. 8,28,831/- (Rupees Eight
Lakh TwentyEight Thousand Eight Hundred

Sl. Name and Address of the borrower,
No.| Co-Borrower, Loan account No., Loan amount

1. | 1. MRS. UMA AWASTHI (S/D/W Of -Ram Swaroop
Chauby) H. No. 787/11, Pasupati Nagar, Naubasta,
Kanpur, PIN- 208021

2. Mr. DEEPU (S/DIW Of -Ram Swroop) 833/4,
Gulab Nagar, Naubasta, Kanpur Nagar, Uttar

Details of the securities

All That Pice & Parcel Adm. 200 Sq.
Yards Of Part Of House No. 105-A,
Pappu Tent House, Rajeev Vihar,
Naubasta, Kanpur Nagar Pin Code-
208021 Bounded By: East: Part Of

Pradesh Pin Code 208021. Thirty One Only) Due And Payable As Of
Loan Account Number: HM0045H18100548 House, West: 60 Feet Road, North: 17/0)5//2024 Wityh) Applicable Ir?terest From L) Shirk/ s Suitean: BUart: Dov Yoruia, W/ Snymt KININT erms, A Navnﬁatﬁ;aptf)ar
50 Feet Road, South: H.No.105 123114, lIM Road, Maharshi Nagar, Lucknow, Uttar Pradesh - 226021,

Loan Amount Sanctioned: Rs. 17,00,000/-
(Rupees Seventeen Lakh Only)

PLACE: LUCKNOW
DATE: 27.04.2025

Zenica Performance Cars Private Limited
Regn No: IBBI/IPA-001/IP-P00361/2017-18/10619
AFA Valid upto: 31.12.2025

18/05/2024 Until Payment In Full.

AUTHORISED OFFICER
FOR PHOENIX ARC PRIVATE LIMITED, (TRUSTEE OF PHOENIX TRUST FY23-10)

Shivshankar Tiwari.

Date: 26.04.2025
Place: Chandigarh

The 1% of you as principal borrower and 2" as guarantorico-obligant/
martgagor availed Federal Personal Car Loan (FPCL) with number
11497400085762 of ¥ 13,19,252/- (Rupees Thirteen Lakh Nineteen
Thousand Two Hundred and Fifty Two Only) on 20.02 2023 after executing
necessary security agreements/ loan documents in favour of the Bank.
Towards the security of the aforesaid credit facilities availed from the Bank, 1"
of you have created securty interest in favour of the Bank by way of
hypothecationin respectof the following vehicles:-

DESCRIPTION OF HYPOTHECATED MOVABLE PROPERTY
Hypothecation of HONDA CITY/1.5 V CVT BS VI, having Chassis

Number MAKGN262AP4103185, Engine Number L15ZD1828427, 2023| |2
Model, Petrol, Platinum White Pearl Colour, bearing Registration| | >
Number-UP 32 NL 1535. =

The aforesaid hypothecated | morigaged property is hereinafter referred to as
'the secured assels'.The undersigned being Authorised Officer of the 5.

Federal Bank Ltd. hereby informs you that a sum of $10,90,304/- (Rupees Ten
Lakh Minety Thousand Three Hundred and Four only) s due from yau jainlly
and severally as on 15.03.2025 under your FPCL loan maintained with
Lucknow main branch of the Bank.In view of the defaull in repayment, your
loan account's is/are classified as Non-Performing Asset on 15.03.2025, as per
the guideline of RBI. You are hereby called upon fo pay the said amount with
further interest @8.55% per annum with monthly rests along with| [T
additionallpenal charges and costs from 15.03.2025in FPCL loan account
114974000085762till the date of payment and costs within 60 days from the
date of this notice, failing which, the Bank will exercise all the powers under
section 13 of the Act against you and the above mentioned secured assets such
as taking possession thereof including the right to transfer them by way of
lease, assignment or sale, or taking over the management of the secured
assets for realising the dues without any further notice to you. Itis informed that. | %7
you shall not transfer by way of sale, lease or otherwise any of the above
menticned secured assets withoul the Bank's written consent. In the event of
your failure to discharge your liability and the bank initiates remedial actions as
stated above, you shall further be liable to pay to the bank all cost, charges and
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FORM B

PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF ZENICA CARS INDIA PRIVATE LIMITED
RELEVANT PARTICULARS
1. | Name of Corporate Debtor Zenica Cars India Private Limited

Date of Incorporation of Corporate Debtor | 4th May 2007
Authority under which corporate debtor is
incorporated/ registered

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor U74300HR2007PTC043098

Address of the Registered Office and Orchid Centre, Sector - 53 Golf Course
Principal Office (if Any) of Corporate Debtor | Road, Gurgaon, Haryana, India - 122001

Date of Closure of Insolvency Resolution Process | 25.04.2025

Liquidation Commencement Date of 25.04.2025 (By Order of Hon’ble NCLT,
Corporate Debtor Chandigarh, Bench-Il, in IA No. 403 of
2022 in CP (IB) No. 263 of 2018

Name: CA Navneet Gupta
Regn No: IBBI/IPA-001/IP-P00361/2017-18/10619

Address: #1598, Level-1, Sector 22-B,
Chandigarh - 160022

Email Id: navguptaca@gmail.com
Phone: 0172-5085213, 0172-5012214
Mobile: 9814333213

Address: #1598, Level-1, Sector 22-B,
Chandigarh- 160022
Email Id: lig.zenicacarsindia@gmail.com

25.05.2025

Notice is hereby given that the National Company Law Tribunal, Chandigarh, Bench I, has
ordered the commencement of liquidation of the Zenica Cars India Private Limited on
25.04.2025 under Section 33 of the Insolvency and Bankruptcy Code, 2016.

The stakeholders of Zenica Cars India Private Limited are hereby called upon to submit

Equitas Small Finance Bank Ltd

(FORMERLY KNOWN AS EQUITAS FINANCE LTD)
Registered Office : No.769, Spencer Plaza, 4th Floor, Phase-Il, Anna Salai, Chennai - 600002.

SALE NOTICE FOR THE SALE OF IMMOVABLE PROPERTY

E-Auction Sale Notice for the sale of immovable assets under SARFAESI Act, 2002, R/w rule 8(6) of Security Interest (Enforcement)
Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrowers, Co borrowers and Guarantors that the below described immovable
property mortgaged to the Secured creditor, the physical possession of which has been taken by the Authorised Officer of Equitas Small Finance Bank
Ltd., will be sold on 28-05-2025 “AS IS WHERE IS” “AS IS WHAT IS CONDITION" for recovery of below mentioned amount due to Equitas Small
Finance Bank Ltd., from the following borrowers.

Borrower/s & Guarantor/s Name &
Address Total Due + Interest from

equitas

AiALL VMEARTE BANLLIL

Registrar of Companies, Delhi
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Description of the Inmovable Property

Mr. Harvinder Singh s/o Narinder |All that pieces and parcels of non - agriculture property being opine that the property House N0.2105.,
Singh Mohalla Guru Nanak Pura, Nai Abadi ambala city comprising under Khasra No 9//39/3(0-3) 9//52/5(0-2),
Mrs. Amarjit Kaur W/o Harvindher |Khewat no.93. Rakba 2 marla 4 Sarsai , Village Dholkhot, Baldev Nagar Ambala city Ambala Haryana
Singh 134007 :asper jamabandi of Dholkhot for the year 2015-2016 comprised and the same is bounded as East
Both are residing at House no.2105|: HOUSE SITA RAM, West: OF NARINJAN SINGH ,North: ROAD 10'-0"WIDE /, South: HOUSE SITA RAM/,SALE
Baldev Nagar , Ambala, Haryana - 134007 |Deed NO 3755 Date 30/12/1998, Ambala city, Ambala, Haryana 134007. North by : ROAD 10'=0'WIDE /
Loan Account No:- SEAMBAL0279897 |20'- 0", South by : OTHER HOUSE (LOCKED) / 20'- 0", East by : OPEN PLOT / 45'- 0", West by: OTHER HOUSE
Claim Amount Due Rs.1926118/- as on |/ 45'- 0", Measurement : 100 Sg.yards. Situated at within the sub-Registration district of SRO of Ambala
30-07-2022 with further interest from|and Registration Distict of Ambala. Together with all buildings and structure attached to the earth or
31-07-2022 with monthly rest, charges|permanently fastened to anything attached to earth, both present and future and all easamentary /
and costs, etc., (Total Outstanding being [mamool rights annexed thereto.

Rs. 2301186/- as on 16-04-2025). Reserve Price: Rs. 23,20,000 /-, Earnest Money Deposit: Rs. 2,32,000/-

Authorised Officer Name & Contact : Sanjay Kumar : 8847624015, Sandeep Rathi : 7027421010

8. |Name and registration number of the
insolvency professional acting as liquidator

Address and e-mail of the of the liquidator,
as registered with the board

10. |Address and e-mail to be used for
correspondence with the liquidator

| Last Date for Submission of Claims

Date of Auction: 28-05-2025
For details and queries on purchase and sale : The intending bidders/purchasers are advised to visit ESFB Branch and the auction properties, and
make his own enquiry and ascertain additional charges, encumbrances and any third-party Interests and satisfy himself/herself/itself in all aspects
there to before submitting the bid. All statutory dues like property taxes, electricity/water dues and any other dues, if any, attached to the property

Date - 27.04.2025, Place - Ambala

to be ascertained and paid by the successful bidder. The interested bidders are required to register themselves with the portal and obtain login ID
and password well in advance.
The intending purchaser/bidder is required to submit amount of the Earnest Money Deposit (EMD) by way of NEFT/RTGS/DD in the account of
"Equitas Small Finance Bank Ltd", Account No- 200000807725 and IFSC Code- ESFB0001001, Bhaggyam Galleria, New No. 18, Bazulla Road, T.
Nagar, Chennai - 600 017 drawn on any nationalized or scheduled Bank on or before 27-05-2025.
For detailed terms and conditions of the E-Auction sale, please refer to the link provided www.equitasbank.com & https://www.bankeauctions.com

Authorized officer, Equitas Small Finance Bank Ltd

epaper.financ:’:aiexpress_mnb ® @

expanses incurred in that connection. In case the dues are not fully sabisfied
with the sale proceeds of the secured assets, the bank shall procead against
yau persanally for the recovery of the balance amount without further natice.
Your attention is also invited to the provisions of section 13 (8) of the Act, in
respect of time available, to redeem the secured assets [security properties).
This notice [s issued without prejudice lo the other rights and remedies
available to the bank for recovering its dues. This notice was issued on24” day
of March2025 and the same was served an you but seems nof received by you
which necessitated this publication as per the SARFAES| AcL.

B For The Federal Bank Ltd., Assaciate Vice President
b (Authorised Officar under SARFAES! At

their claims with proof on or before 25.05.2025, to the liquidator at the address mentioned
againstitemNo.10.
The financial creditors shall submit their claims with proof by electronic means only. Al
other creditors may submit the claims with the proof in person, by post or by electronic
means.
Submission of false or misleading proof of claims shall attract penalties.
In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under
the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016, shall be deemed to be submitted under section 38.
CA Navneet Gupta
Liquidator
Zenica Cars India Private Limited
Regn No: IBBI/IPA-001/IP-P00361/2017-18/10619
AFA Valid upto: 31.12.2025

Date: 26.04.2025
Place: Chandigarh

New Delhi
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